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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No...(?:./9-..  ....... 	 of 200 

Applicant (S)..c 	........ .. Respondent (s)4.!. 	.... 

Advocate 	 Advocate 
for Applicant (s)..!.7....... 	 for Respondent(s)........................................................... 
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It has been alleged by the Applicant &nt. P. 

Gnnamm.a that her husband late Pocrnavasulu was 

engaged as a Sr. Trackaian under PwI/Sanpeta and that 

the said Sr e Tracknian died in açf train accident on 

1.1.01 leaving behind his distress fanily. It his 

also been alleged that the Applicant sthnitted 

representation on 20.6.01 and again on 16.11.04 

seeking a cnpassionate emplciynent for her diugh1r 

named D.Padrnavati. 't is the case of the Applicant 

that although necessary va.rifications were made 

during the year 2001 to consider the peayer relatjn 
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to provide a canpas2ionate appointment to her 

daughter, no tangible result has yet been cnunicated 

to her/Applicant. In the said premises the Applicant 

has approached this Tribunal in the present O.A. 

under Section 19 of the ?rniriistrative Tribunal's 

Act, 1985. A cozy of this O,A, has already been 

served on Mr • R .0 .aath, Akl. Standing Counsel f or 

the Railways. 

If, it is a fact that the prayer of the 

Applicant to provide a cnpassioniLte employment is 

still pending with the Respondent Railways: then 

the same shoul4 receive due consideration exped itiois 

In any event, the result of the consideration of 

the prayer for providing a ccnpassionate employment 

to a member of the family of deceased Sr • Trackman, 

late Poornavasulu need be cqiununicated to the 

Applicant by er,,d of December, 2005 • Re spondents 

should, accordingly, act expeditiously and give a 

reply to the Applicant by 31.12.05. 

3end copies of this order to the Respondents1 

a long with the copy of this 0 A • 1and free c opie s of 

this order be supplied to Mr. B.P.Yadav, Tjd. Counsel 

appearing for the Applicant and to Mr • R .C.Rath, id. 

Standing Counsel f or the Railways • Mr • Yadav underte 

that his client shall submit a representationgiving 
c"e ' 

better particulars to the Respondents herein by 
-&) C--- 

)7.11.05. 
0.A,, accordingly disposed of at the admission 

stage • No costs. 
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